r

THE CENTRAL EXCISE
RULES, 2002

[As amended vide Noti. No. 5/2017-CE (NT), dt. 2-2-2017]

In exercise of the pqwers conferred by section 37 of the Central Excise Act, 1944 (1
1‘ and in supersession of the Central Excise (No. 2) Rules, 2001, except as respects
Ohings done OF omitted tp be done before such supersession, the Central Government
t by makes the following rules, namely:

rely
:‘e ghort title, extent and commencement

(1) These rules may be called the Central Excise Rules, 2002.
(2) They extend to the whole of India.
(3) They shall come into force on 1-3-2002.

7 Definitions
In these rules, unless the context otherwise requires,-

(a) “Act” means the Central Excise Act, 1944 (1 of 1944);

(b) “assessment” includes self-assessment of duty made by the assessee and
provisional assessment under rule 7;
(c) “assessee” meansany person who is liable for payment of duty assessed or

a producer or manufacturer of excisable goods or a registered person of a
private warehouse in which excisable goods are stored and includes an

authorised agent of such person;
(d) “Board” means the Central Board of Excise and Customs constituted under
the Central Board of Revenue Act, 1963 (54 of 1963);

(e) “duty” means the duty payable under section 3 of the Act;

![(ea) "large tax payer’ means a person who,—
(i) has one or more registered premises under the Central Excise Act, 1944

(1 of 1944); or
(ii) has one or more registered premises under Chapter V of the Finance Act,

1994 (32 of 1994),

and is an assessee under the Income-
Account Number issued under section 139
and observes the procedures as notified by
(f) “notification” means the notification published in the Official Gazette;
(g) “Tariff Act” means the Central Excise Tariff Act, 1985;
“ means any place or premises registered under rule 9; and
jons used herein but not defined and defined in the Act
vely assigned to them in the Act.

tax Act, 1961 (43 of 1961), who holds a Permanent
A of the said Act, and satisfies the conditions
the Central Government in this regard. |

(h) “warehouse
(i) words and express
shall have the meanings respecti

1 ) .
Inserted vide Noti. No. 18 /2006-CE (NT), dt. 30-9-2006.
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3. Appointment and jurisdiction of Central Excise Officers Ruy Ey

(1) The Board may, by notification, appoint such person as it thinks fi
Excise Officer to exercise all or any of the powers conferred by or Undert? be C‘-‘"tr
these rules. ' he Ag ana;

(2) The Board may, by notification, specify .the_* jurisdiction of
Commissioner of Central Excise or Chief Comm]551oner of Centra Excise Pal ¢y,
may be], [Principal Commissioner of Central Excasg or Commissioner of CQ as the ..
as the case may be] or Commissioner of Central Excise (Appeals) for fim entry| Excig,
Act and the rules made thereunder, PUrposes "hé'

(3) Any Central Excise Officer may exercise the powers and dischar
conferred or imposed by or under the Act or these rules on any othe ge t
Officer who is subordinate to him.

4, Duty payableon removal

(1) Every person who produces or manufactures any excisable goods, or wh

such goods in a warehouse, shall pay the duty leviable on such goods i’n the

rovided in rule 8 or under any other law, and no excisable goods, on which, 5
is payable, shall be removed without payment of duty from any place, where
produced or manufactured, or from a warehouse, unless otherwise provided:

T
3 [Pringip; o
lef
Qc-lse

r Centrg) E"(sz

Ostoreg
manner
Ny duty
t]’ley ar.e'

z[x x X]
*[(1A) Notwithstanding anything contained in sub-rule (1), every pe
the goods, falling under Chapter 61 or 62 or 63 of the First Schedul;ytz tr}fs r};’.}l}? gets‘
produced or manufactured on his account on job work, shall pay the duty leviahje 3
such goods, at such time and in such manner as is provided under these rules, a5 ifsuo
goods have been manufactured by such person: ‘

PROVIDED that where any person had, instead of paying duty, authorised ;

! . . . jo
worker to pay the duty leviable on goods manufactured in his behalf under th
provisions of sub-rule (1A) as it stood prior to the publication of this notification, k
shall be allowed to obtain registration and comply with the provisions of these r;1]
within a period of thirty days from the date of publication of this notification in th
Official Gazette.] ]

(2) Notwithstanding anything contained in sub-rule (1), where molasses a

roduced in a khandsari sugar factory, the person who procures such molasses, wheth
directly from such factory or otherwise, for use in the manufacture of any commodi
whether or not excisable, shall pay the duty leviable on such molasses, in the sam
manner as if such molasses have been produced by the procurer.

(3) “[x x ]

(4) Notwithstanding anything contained in sub-rule (1), ![Principal Commission
or Commissioner, as the case may be] may, in exceptional circumstances having regar
to the nature of the goods and shortage of storage space at the premises of |
manufacturer where the goods are made, permit a manufacturer to store his goods i
any other place outside such premises, without payment of duty subject to su
conditions as he may specify.

Sul‘l:-_h'tuted vide Noti. No. 23/2014-CE (NT), dt. 6-8-2014.

Proviso and Explanation to sub-rule (1) emitted vide Noti. No. 24/ 2003-CE (NT), dt. 25-3-2003.
S.ub_shmred vide Noti. No. 19/2011-CE (NT), dt. 28-7-2011.

Omitted vide Noti. No. 24/2003-CE (NT), dt. 25-3-2003.

[FATS I 1



THE CENTRAL EXCISE RULES, 2002 111

HL-LE?'

ste for deter™ - .
. D he rate of duty or tariff value applicable to any excisable goods, other than

(1 molasses, shall be the rate or value in force on the date when such goods are

ermination of duty and tariff valuation

a factory or a warehouse, as the case may be,
e of duty in the case of khandsari molasses, shall be the rate in force on
:; of receipt of such molasses in the factory of the procurer of such molasses.
the * ;;,{anafiﬂﬂ - If any excisable goods are used within the factory, “the date of removal
fguci:' goods” shall mean the date on which the goods are issued for such use.
0 i

3) |
A(slesgment of duty
o assessee shall himself assess the duty payable on any excisable goods:
pROVIDED that in case of cigarettes, the Superintendent or Inspector of Central
s¢ shall assess the duty payable before removal by the assessee.
pmvisional assessment

(1) Where the assessee is unable to determine the value of excisable goods or
Jetermine the rate of duty applicable thereto, he may request the Assistant
Commissioner of C-entra-l Excise or the Deputy Commissioner of Central Excise, as the
case may be, in writing giving reasons for payment of duty on provisional basis and the
assistant Commissioner of Central Excise or the Deputy Commissioner of Central
£xcise, as the case may be, may order allowing payment of duty on provisional basis at
cuch rate or on such value as may be specified by him.

(2) The payment of duty on provisional basis may be allowed, if the assessee
executes a bond in the form prescribed by notification by the Board with such surety or
security in such amount as the Assistant Commissioner of Central Excise or the Deputy
Commissioner of Central Excise, as the case may be, deem fit, binding the assessee for
payment of difference between the amount of duty as may be finally assessed and the
amount of duty provisionally assessed.

(3) The Assistant Commissioner of Central Excise or the Deputy Commissioner of
Central Excise, as the case may be, shall pass order for final assessment, as soon as may
be, after the relevant information, as may be required for finalizing the assessment, is
available, but within a period not exceeding six months from the date of the
communication of the order issued under sub-rule (1):

PROVIDED that the period specified in this sub-rule may, on sufficient cause being
shown and the reasons to be recorded in writing, be extended by the 2[Pr'mci}:val
Commissioner of Central Excise or Commissioner of Central Excise, as the case may be]
for a further period not exceeding six months and by the 2[Prim:ipa] Chief Commissioner
of Central Excise or Chief Commissioner of Central Excise, as the case may be], for such

further period as he may deem fit.

ANy .
Lhﬂm’t"d from
f't‘r ‘” The rﬂt

Excl

! Omitted vide Noti. No. 24/2003-CE (NT), dt. 25-3-2003.
¢ Substituted vide Noti. No. 23/2014-CE (NT). dt. 6-8-2014.
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liable to pay interest on any 3 . Ry,
'4) The asseizevg:igzlallb;sessmeng but not paid on fhetgf,?g;:ﬂ'd or Pay g
the goodslun?:-:lep 8 and the first proviso thereto, as the case may be. € Sppe - Yab
sub-rul(ej (n t:al Government, vide notification under section 11 4
by thz S::ting with the first day after the due_ date till the date of ac
wi::t’her such amount is paid before or after th.e 1§sue of order for fina] ass0e P2V
Explanation For the remcn.ral of doubt, it is hereby declar ed tha SS ny
| assessment, clea;e;::l Ln the m;(;;té‘n [?jfuI:?;;?;y' p_c?l 5, say .
‘« naid on the 6th February, : under sub-pyj g
?‘f:;éf'g?lot;s‘ﬂ Rs. 9,000 is paid on the 15th April, 2015, and on thee(;z: rule g 7
documents for final assessment are su}:-mxtted by the assessee. Finga] assessm. 12V th
s issued on the 18th June, 2015, assessing the duty payable on goods 4 Re 1o, Orde
consequently the assessee paysa duty of Rs. 1000 on the 30th June, 2015, then ng 00, ang
shall be payable on Rs. 5,000, interest shall be payable on Rs. 9,000 from the TthE MNiepe,
2015, till the 15th April, 2015 and interest shall be payable on Rs, 1,000 fromEbmary.
February, 2015, till the 30th June, 2015 as due date for payment of duty of R, ] ;he 7
the 6th February, 2015 ] - 15,009
?[(5) Where the assessee is entitled to a refund consequent to an order o ¢
assessment under sub-rule (3), then, subject to sub-rule (6), there shall be paid an Ot fing)
on such refund as provided under section 11BB of the Act.] Mterag

(6) Any amount of refund determined under sub-rule (3) shall be credj ed to g
the

Fund:
PROVIDED that the amount of refund, instead of being credited to the Fund |
paid to the applicant, if such amount is relatable to- » be

(a) the duty of excise paid by the manufacturer, if he had not passeq on th
incidence of such duty to any other person, or E
(b) the duty of excise borne by the buyer, if he had not passed on the incidence
of such duty to any other person.
8. Manner of payment
*((1) The duty on the goods removed from the factory or the warehouse during 2

month shall be paid by the ‘[6th day of the following month, if the duty is paid
electronically through internet banking and by the 5th day of the following month, in

any other case]:
PROVIDED that in case of goods removed during the month of March, the duty

shall be paid by the 31st day of March:

[PROVIDED FURTHER that where an assessee is eligible to avail of the exemption
under a notification based on the value of clearances in a financial year, the duty on
goods cleared during a quarter of the financial year shall be paid by the 6th day of the

of the

'provisiona

i

1 Substituted vide Noti. No. 8/2016-CE (NT), dt. 1-3-2016, w.e.f. 1-3-2016. Prior to substitution, sub-rule (4)
read as under:

“(4) The assessee shall be liable to pay interest on any amount payable to Central Government, consequent
to order for final assessment under sub-rule (3), at the rate specified by the Central Government by
notification issued under section 11AA of the Act from the first deay of the month succeeding the month
for which such amount is determine, till the date of payment thereof.”

Substituted vide Noti. No. 2/2013-CE (NT), dt. 1-3-2013.

Subshtuted vide Central Excise (Second Amdt.) Rules, 2003, w.e.f. 1-4-2003.

Substituted vide Noti. No. 34 /2007-CE (NT), dt. 11-9-2007.

Substituted vide Noti. No. 5/2010-CE (NT), dt. 27-2-2010, w.e.f. 1-4-2010.

R L b
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QUL

onth following that quarter, if the duty is paid electronically through internet banking
m ginany other case, b_y the 5th day of the month following that quarter, except in case
i goods removed during the last quarter, starting from the 1st day of January and
onding O the 31st day of March, for which the duty shall be paid by the 31st day of
March : _
{{Explanation 1 For the removal of doubts, it is hereby clarified that,—

*[(a) an ASSESSCE, Pngﬂged in the manufacture or production of articles of jewellery, other
than articles of silver jewellery but inclusive of articles of silver jewellery studded
with diamond, ruby, emerald or sapphire, falling under chapter heading 7113 of the
First Schedule of the Tariff Act shall be eligible, if his aggregate value of clearances
of all excisable goods for home consumption in the preceding financial year,

computed in the manper specified in the said notification, did not exceed rupees
twelve crore;)

(b) an assessee, *[xxx] shall be eligible, if his aggregate value of clearances of
all excisable goods for home consumption in the preceding financial year,
computed in the manner specified in the said notification, did not exceed
rupees four hundred lakhs.]

Explanation 2 : The manner of payment as specified in this proviso shall be available
to the assessee for the whole of the financial year:]

Hxxx]
Explanation : For the purposes of this rule,—

(a) the duty liability shall be deemed to have been discharged only if the
amount payable s credited to the account of the Central Government by the
specified date;

(b) if the assessee deposits the duty by cheque, the date of presentation of the
cheque in the bank designated by the Central Board of Excise and Customs
for this purpose shall be deemed to be the date on which the duty has been
paid subject to realization of that cheque.]

°[(1A) Notwithstanding anything contained in sub-rule (1), the duty on the
clearances in the month of November, 2015, by an assessee in the ®[State of Tamil Nadu
and the Union Territory of Puducherry (except Yanam and Mahe)], payable by the 5th
or the 6th of the December, 2015, as the case may be, shall be paid by the 20th December,

2015:]

1  Substituted vide Noti. No. 8/2016-CE (NT), dt. 1-3-2016, w.e.f, 1-3-2016. Prior to substitution, Explanation
1 read as undern: . . ;

~ ' thi iso, it is hereby clarified that an assessee shall be eligible, if
“ ation 1 : For the oses of this proviso, it is hereby ¢ n as D€ el :
hfslfglgre:;te value of cfelg'znces of all excisable goods for home consumption in the preceding ﬁnanc:eg
year, comr\,:mted in the manner specified in the said notification, did notexceed rupees four hundred lakhs
Omitted vide Noti. No. 35/2016-CE (NT), dt. 26-7-2016.

/ “ bove,” omitted, ibid. ) - : |
gr?\i;‘ljtid?i}:i?&s& SL?] c?;fgm ;.CE (NT), dt. 11-7-2014, w.e. f. 1-10-2014. Prior to omission, proviso read as
e i > lakh or more including the
“ 3 ssee, who has paid total duty of rupees ten lak
amﬂgfguiﬁgdm;; ift‘lli?zeusji of CENVAEJ)' credit in the preceding financial year, shall thereafter,

deposit the duty electronically through internet banking.”

3 : : : L §-12-2015.
Substituted vide Noti. No. 25/2015-CE (NT), dt. 9-1 " LT
6 SEb‘;ﬁmted f;r #Giate of Tamil Nadu” vide Noti. No. 26/2015-CE (NT), dt. 18-12-201

B

[N]]
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e in the State of Gujarat is ayq;
¢ n

the value of clearances in a financig| ’(nf the
& 3'5‘2
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here an assesse

tion based on

PROVIDED that W
he month of February, 2002 shall be paiqg by

exemption under a notificat
duty on goods cleared during

March, 2002.
Explanation Forre
be deemed to have been discharged only

of the Central Government by the speciﬁed date.] |
'[(1B) Every assessee shall electronically pay duty through internet banking.

PROVIDED that the issioner or the Deputy Commisslon‘c-r

Assistant Commi

- - writing, allow an assess
Central Excise, for reasons to be recorded in g SSee payment g du;.
by any mode other than internet -

banking.]
(2) The duty of excise shall be deemed to have been p?jd for the purposes of
rules on the excisable goods removed in the manner provided under sub-ryle (g
the credit of such duty " llowed, as provided by or under any rule,

%((3) If the assessee fails to pay the amz_mnt of duty by due dat.e, he shall he liab]
to pay the outstanding amount along ;,vith interest at the rate specified by the Ct‘ntr;;
Government vide not on 11AA] of the Act on the outstandjp

fication under - [secti
amount, for the period starting with the first day after due date till the date of acty,|
ayment of th

moval of doubts; itis hereby clarified that the duty |; abil;
o t ‘t

. if the amount payable is credited t Y shy
to th@ac( I
Oup

lh(‘.‘;e
) ang

e putstanding amount.|

3](3A) If the assessee fails to pay the duty declared as payable by him in the retym,

within a period of one month from the due date, then the assessee is liable to pay the
penalty at the rate of one per cent. on such amount of the.duty not paid, for each month
or part thereof calculated from the due date, for the period during which such failure

confinues. _
Explanation : For the purposes of this sub-rule, ‘month” means the period between
rwo consecutive due dates for payment of duty specified under sub-rule (1) or the first

roviso to sub-rule (1), as the case may be.]
5[(4) The provisions of section 11 of the Act shall be applicable for recovery of the

duty as assessed under rule 6 fland mentioned in the return filed under these rules, the
interest under sub-rule (3) and the penalty under sub-rule (3A)] in the same manner as
they are applicable for recovery of any duty or other sums payable to the Central

Government.]

" Explanation
shall also include the amount paya
§18A. Manner of paymentin respect 0

imposed with effect from 1st March, 2002

(1) Notwithstanding anything contained in rule 8, the duty on the goods, specified

in the Annexure to this rule, removed fr ory or the warehouse during the

. For the purposes of this rule, the expressions ‘duty’ or ’duty of excise’
ble in terms of the CENVAT Credit Rules, 2004.]

f specified goods on which excise duty has been

om the fact

Inserted vide Noti. No. 19/2014-CE (NT), dt. 11-7-2014, w.ef 1-10-2014.
Substituted by Central Exdse (Second Amdt.) Rules, 2005 vide Noti. No. 17 /20

we.f. 1-4-2005.
1AB” vide Noti. No. 8/2012-CE (NT), dt. 17-3-2012, w.ef. 17-

05-CE (NT), dt- 31-3-2005,

—

3

3-2012.

3 Subsh‘tuted tor “section 1

4 %ubsn:tuted vide Noti. No. 19/2014-CE (NT), dt. 11-7-2014, w.e.f. 11-7-2014.

5 bubst!luted vide Noti. No. 12/2003-CE (NT), dt. 1-3-2003, w.e.f. 1-4-2003. i
6 ?u}bigil:ted for “and the interest under sub-rule (3)” vide Noti. No. 8/2015-CE (NT), dt. 1-3-2015, we
" Inserted vide Noti. No. 8/ 2007-CE, dt. 1-3-2007.

& Inserted by Finance Act, 2002 (20 of 2002), w.e.f. 1-3-2002
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.ummem‘ing on and foJI‘ﬂ the 1st March, 2002 and ending with and including
o LM ay, 2002, shall be paid by the 15th day of June, 2002,

r sl . T ;
o ion : For removal of doublts, itis hereby clarified that the duty liability shall

the = janat
“ap a . ,
E have been discharged only if the amount payable is credited to the account

med tohave o
ped®€ Contral Government by the specified date.
t'i -

ol ' The duty of excise shall be deemed to have been paid for the purposes of these
n the excisable goods removed in the manner provided under sub-rule (1) and

ag L 3
cules odit of such duty allowed, as provided by or under any rule.

. Cf , .
the 3 If the assessee fails to pay the amount of duty by due date, he shall be liable to

, the outstanding amount along with interest at the rate specified by the Central
,a;\,.emment vide notification issued under '[section 11AA] of the Act on the
b;l.;m“ding, amount, for the period slarting with the first day after due date till the date
ity R

( actual payment of the outstanding amount.
ol ¢ ‘

(4) If the assessee f:lefaults m payment of duty by the 15th day of June, 2002, then,
the assessee sball forfeit the facility to pay the dues in instalments as provided under
<ub-rule (ofrule8 for tbe clearances made after the 1st day of June, 2002, for a period
i twomonths, commencing on and from the date of communication of the order passed
by the Assistant Commissioner of Central Excise or the Deputy Commissioner of Central
Frcise, as the case may be, in this regard, or till such date on which the dues are paid,
hichever is later, and during this period the assessee shall be required to pay excise
Juty for each consignment by debiting to the account current and in the event of any
tailure to do so, it shall be deemed that such goods have been cleared without payment
of duty and the consequences and penalties as provided in these rules, shall follow.

ANNEXURE

(1) All goods specified at S. Nos. 9 to 50 of the Table to the notification of the
Government of India, Ministry of Finance (Department of Revenue) No.
10/ 2002-Central Excise, dated the 1st March, 2002 published in the Gazette of India vide
sumber G.S.R. 131(E), dated the Ist March, 2002, which were exempt from whole of the
Juty leviable thereon immediately prior to 1st March, 2002, and on which duty has
hecome leviable with effect from 1st March, 2002, at the rate af 4% ad valorem, subject to
the conditions specified in that notification or, as the case may be, at the rate of 16% ad
valorem.

9 Granite falling under heading No. 68.07 manufactured by units which would
have been eligible for exemption from duty whether in whole or in part under
Notification No. 8/2001-Central Excise or No. 9/2001-Central Excise, dated the 1st
March, 2001, as they existed before 1st March, 2002 and granite falling under heading
No.68 07 manufactured by units which would have been eligible for exemption whether
in whole or in part if such exemption had not been withdrawn under Notification No.
%/ 2002-Cetral Excise or, as the case may be, under Notificahhion No. 9/2002-Central
Excise, both dated the 1st March, 2002.

(3) Woven fabrics of cotton, falling under Chapter 52, when subjected to any one
or more of the following processes, namely:—

(a) flanellete raising;

(b) stentering;

Substituted for “secion 11AB vide Noti. No. 8/ 2002-CE (NT), dt. 17-3-2012, w.e.{. 17-3-2012.
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ﬂnd h[[‘a(’hl’?d sOrts; [ I ;

(c) damping on grey
(d) back filling on grey and bleached sorts;
() singeing, that s to say, burming away ot knats and loose ends j,

(f) cropping or butta cutting; €fah,,

(g) curing or heal setting;
(h) padding, thatistosay. applying st

arch or fatty material on ane g,
. =~ Or otk -
of the fabrics; of h‘-lrJi

(i) expanding,
scessed in a factory which does not have the faciljtie.

if such fabrics are pr ‘ e ‘ he fincl
plant and equipment) for 3 Iryimng out_blemhmg, dyeing or printing or any Um“‘% 3
ith the aid of power or steam and such fabrics worn or

more of these processes w
from whole of the duties levia
cise Tariff Act, 1985 (5 of 1986)
cise (Goods of Special Importance
March, 2002 and on which duties h
2002 at the rate of 12% ad valorem.
(4) Woven fabrics of man-made fibres, fall_ing under Chapter 54 of Chapter 5+
when subjected to any one or more of the following processes, namely:— >

(a) singeing, that is to say, burning away of knots and loose ends in the fabrics

(b) padding, that is to say, application of natural starch to one or both siges of

the fabrics;
back filling, that is to say, application of starch to one side of the fabrics:

(d) cropping, that is to say, cutting away mechanically of loose ends from the
fabrics; or
(e) the process of blowing (steam pressing) carried out on woven fabrics of
acrylic fibre,
if such fabrics are processed in a factory which does not have the facilities (including
plant and equipment) for carrying out bleaching, dyeing or printing or any one or more
of these processes with the aid of power or steam, and such fabrics were exempt from
whole of the duties leviable thereon under the First Schedule to the Central Excise Tariff
Act, 1985 (5 of 1986) and the First Schedule to the Additional Duties of Excise (Goods of
Special Importance) Act, 1957 (58 of 1957), immediately prior to 1st March, 2002 and on
which duties have become leviable with effect from 1st March, 2002, at the rate of 12%
ad valorem.]

9. Registration
(1) Every person, who produces, manufactures, carries on trade, holds private
sto_re—ro.om orwa rehpuse or otherwise uses excisable goods !lor an importer who issues
an invoice on which CENVAT credit can be taken), shall get registered:
PROVIDED that a registration obtained under rule 174 of the Central Excise Rules,
:}?44- or rule 9 of the Central Excise (No.2) Rules, 2001 shall be deemed to be as valid as
e registration made under this sub-rule for the purpose of these rules.

ble thereon under the First Schedule to the Ce exemp,
and the First Schedule to the Additiona] Duﬁ';tral Ex.
) Act, 1957 (58 of 1957), immediately prior l:; f]3f Ex.
ave become leviable with effect from 15; arEL

1 Inserted vide Noti. No. 8/2014-CE (NT), dt. 28-2-2014, w.e.f. 1-4-2014,




. THECENTRALEXCISE RULES, 2002 117

RuLE_ll- (IS

2)The Bpar(:_l may, by notification, and subject to such conditions or limitations as
 be s ecified in 5‘%‘“‘ notification, specify person or class of persons who may not
may e such registration. y
pedM 3) The registration under sub-rule (1) shall be sibject o such conditions
qqfcguafds and procedure as may be specified by notification by the Board. ’
0 Daily stock account

1) Every assessee shalﬁl maintain proper records, on a daily basis, in a legible
anner indicating t}_le particulars rega}-d ing description of the goods produced or
mdm,factumfir opening balance, quantity produced or manufactured, inventory of

oods, quantity removed, assessable vc'ilue, the amount of duty payable and particulars
regarding amount of duty actually paid.

(2) The first page and the last page of each such account book shall be duly
Juﬂ.‘en_ﬁcated by the producer or the manufacturer or his authorised agent.

(3) All such records shall be preserved for a period of five years immediately after
he financial year to which such records pertain.

'[(4) The records under this rule may be preserved in electronic form and every
page of the record so preserved shall be authenticated by means of a digital signature.
(5) The Board may, by notification, specify the conditions, safeguards and
rocedure to be followed by an assessee preserving digitally signed records.]
11. Goods to be removed on invoice

(1) No excisable goods shall be removed from a factory or a warehouse except
under an invoice signed by the owner of the factory or his authorized agent and in the
case of cigarettes, each such invoice shall also be countersigned by the Inspector of
Central Excise or the Superintendent of Central Excise before the cigarettes are removed
from the factory:

2[PROVIDED that a manufacturer of yarns or fabrics falling under Chapter 50, 51,
5253, 54, 55, 58 or 60 or readymade garments falling under Chapter 61 or 62 of First
5chedule to the Tariff Act may remove the said goods under a proforma invoice signed
by him or his authorised agent. The provisions of sub-rules (2) to (5) shall apply to the
proforma invoice except that the said invoice shall not contain the details of the duty
payable. The manufacturer shall, within five working days from the issuance of the
proforma invoice prepare the invoice in terms of this rule after making adjustments in
respect of the goods rejected and returned by the buyer. The proforma invoice and the
invoice issued in terms of this sub-rule shall have cross reference to each other by way
of their serial numbers:]

JPROVIDED FURTHER that the said period of five working days, as referred to
in the first proviso, may be extended upto a period not exceeding twenty-one days,
inclusive of the said period of five working days, by the [ Principal Commissioner of
Central Excise or Commissioner of Central Excise, as the case may be,] on receipt of a
request from the said manufacturer. |

5[(2) The invoice shall be serially numbered and %[shall contain the registration
number, address of the concerned Central Excise Division] name of the consignee,

Inserted vide Noti. No. 8/2015-CE (NT), dt. 1-3-2015, w.e.f. 1-3-2015.
Inserted vide Noti, No. 24 /2003-CE (NT), dt. 25-3-2003.

Inserted vide Noti. No. 48/2003-CE (NT), dt. 17-5-2003.

Substituted vide Noti. No, 23/2014-CE (NT), dt. 6-8-2014.
Substituted vide Noti. No. 27/2004-CE (NT), dt. 28-9-2004.
Substituted vide Noti. No. 8,/2007-CE (NT), dt. 1-3-2007.
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Ri;
and date of removal mode of Ay,
traNSpﬂ !

and value, of goods and the dyty, Mang .
YPayabjp,y “hic,

1[I‘ROVH)F.D that in case of a proprietary concern or a businegg Ow Crey
Undivided Family, the name of the proprietor or Hindu Undivided Famhfrd by “j' m)
may be, shall also be mentioned in the invoice:] ily, aq the rn:lu

2|PROVIDED FURTHER that if goods are directly sent to 5 iob o g,

direction of a manufacturer or the provider of output service, the invoic Phr on
e i

contain the details of the manufacturer or the provider of output service 4 th shay
rE e

be. as buyer and contain the details of job worker as the consignee:
PROVIDED ALSO that if the goods are directly sent to any person on th
of the registered dealer, the invoice shall also contain the details of the y E‘gist: dirge
1< the buyer and the person as the consignee, and that person shall take CENJt‘d deay,
on the basis of the registered dealer’s invoice: AT cregs,
PROVIDED ALSO that if the goods imported under the cover of a bij o
sent directly to buyer’s premises, the invoice issued by the importer shal l‘“en‘imry are
goods are sent directly from the place or port of import to the buyer’s Premisesmn t}
(3) The invoice shall be prepared in triplicate in the following manner, 1, i
nal copy being marked as ORIGINAL FOR BUYER; v amely.
being marked as DUPLICATE FOR TRANSPORTE
being marked as TRIPLICATE FOR ASSESSEE, i
book shall be in use at a time, unless otherwise a]j,
by the Assistant Commissioner of Central Excise, or the Deputy COmmjssione"r"ed
Central Excise, as the case may be, in the special facts and circumstances of each Ca%m
3((5) The owner or working partner or Managing Director or the Company Secrem;y ;,,
any person duly authorised for this purpose shall authenticate each foil of the invoice book, before
being brought into use.] :
(6) Before making use of the invoice book, the serial numbers of the same shall he
intimated to the Superintendent of Central Excise having jurisdiction.

ons of this rule shall apply mutatis mutandis to goods supplied by
NVAT credit can be taken, or] a first

description, classification, time
registration no., rate ot duty, guantity

Nat

(i) the origi
(ii) the duplicate copy
(iii) the triplicate copy
(4) Only one copy of invoice

(7) The provisi
2{an importer who issues an invoice on which CE
stage dealer or a second stage dealer:

ocx]

S[PROVIDED] that in case of the second stage dealer receiving imported goods
under an invoice bearing an indication that the credit of additional duty of customs
Jevied on the said goods under sub-section (5) of section 3 of the Customs Taniff Act,
1975 (51 of 1975) shall not be admissible, the said dealer shall on the resale of such
imported goods, indicate on the invoice issued by him that no credit of the additional

duty levied under sub-section (5) of section 3 of the Customs Tariff Act, 1975 shall be

admissible. ]
Explanation : For the purposes of this ru
dealer” shall have the meanings assigned to t

le, “first stage dealer” and “second stage
hem in (CENVAT Credit Rules, 2004]

Inserted vide Noti. No. 7/2008-CE (NT), dt. 25-1-2008.

Inserted vide Noti. No. 8/2015-CE (NT), dt. 1-3-2015, w.e.f. 1-3-2015.

Omitted vide Noti. No. 5/2010-CE (NT), dt. 27-2-2010, w.e.f. 1-4-2010.

First proviso omitted vide vide GSR 807(E), dt. 31-12-2013, w.e.f. 1-3-2014.
Substituted for “PROVIDED FURTHER”, ibid.

Substituted for “CENVAT Credit Rules, 2002” vide Noti, No. 22/2012-CE (NT), dt. 30-3-2012.
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L'lr 12

| be authen ticated by

(8) An invoice issued under this rule by a manufacturer may
ofa digita_l signature: ' .
mec‘l“"’Rovl[)ED that where the dupllca‘te copy of the invoice meant for transporter 15
_ rl,l signed, a hard copy of the duplicate copy of the invoice meant for transporter
digte -}},mll be used for transport of goods.
"[""‘],;) The Board may, by notification, specify the conditions, safeguard
~(dur0 to be followed by an assessee using digitally signed invoice. 7
Pranxm'armuon : For the purposes of rule 30 and this rule, the exPressiOf'\S:
nticate” “digital signature” and “electronic form” shall have the respective

""u;::fngs as assigned to them in the Information Technology Act, 2000 (21 of 2000).]
,]11; Filing of return

4{(1)] Every assessee shall submit to the Superintendent of Central Excise a monthly

the form specified by notification by the Board, of production and rcmovelil of
th to

s and

in
etur” i : yol .
r ods and other relevant particulars, within ten days after the close of the mon

hich the return relates:
5| PROVIDED that an assessee, manufacturing pan masala falling under tariff item
5106 90 20 or pan masala containing tobacco falling under tariff item 2403 99 90, shall
;]50 file, along with the return, for the month to which the said return relates, a statement

qummarizimng,—

(i) the purchase invoices for the month with the names and addresses of the
suppliers of betel nut, tobacco and packing material along with the qu antity
of the said goods purchased; and

(ii) the sales invoices for the month with the names and addresses of the buyers,
description, quantity and value of goods sold by the assessee.

Explanation : When the goods are not sold from the factory, the address of the
premises f0 which the goods are dispatched from the factory shall also be provided:]
S(PROVIDED FURTHER that where an assessec is, —

(a) availing the exemption under a notification based on value of clearances in a
financial year; or]

(b) manufacturing processed yarn, unprocessed fabrics falling under Chapter 50, 51,
52,53, 54, 55, 58 or 60 of First Schedule to the Tariff Act; or

(c) manufacturing readymade garments falling under Chapter 61 or 62 of First
Schedule to the Tariff Act, which prior to 1st day of April, 2003 were eligible for an
exemption under a notification based on value of clearances in a financial year,

he shall file a quarterly return in the fornt specified by notification by the Board, of production
and removal of goods and other relevant particulars, within twenty days after the close of the
quarter to which the return relates:]

"[PROVIDED ®[FURTHER] that where an assessee is eligible to avail of the
exemption under a notification based on the value of clearances in a financial year, he

1 Inserted vide Noti. No. 8/ 2015-CE (NT), dt. 1-3-2015, w.e.f. 1-3-2015,

17 Waords “and self-attested by the manufacturer” omitied vide Noti. No., 8/2016-CE (NT), dt. 1-3-2016, w.e.f.
1-4-2016,

Corrected vide corrigendum Noti. E. No. 267/11/2015-CX.8, dt.53-3-2015.

Existing rule 12 renumbered as sub-rule (1) thereof vide Noti. No. 34/ 2004-CE (NT), dt, 1-11-2004.
[nserted vide Noti. No. 3/2007-CE (NT), dt. 8-2-2007.

Omitted vide Noti No. 32/2011-CE (NT), dt. 31-12-2011, w.e.f. 31-1-2012,

I‘i'-sertmj vide Noti. No. 5/2010-CE (NT), dt. 27-2-2010, w.e.f. 1-4-2010.

Substituted for “ALSO” vide Noti. No. 32/2011-CE (NT), dt. 30-12-2011, w.e.f, 30-1-2012,
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Ry

. e 4
shall file a quarterly return in the form specified. by notification, by, ’
production and removal of goods and other relevant particulars within h_': Oarg
the close of the quarter to which the retumn relates. | day, aﬁ::

Fxplanation | For the purposes of thng proviso, itis hereby clarifieg that
shall be eligible. if his aggregate value of clearances of all exaisable 2o ‘d':': a.w.s.,“w
consumption in the preceding financial year computed in the manner spep: | oy
<aid notification did not exceed rupees four hundred lakhs. odin

Fxplamation 2 The filing of returns as specified in the proviso shal) pe
the assessee for the whale of the financial year:]

"faax]

‘IPROVIDED ALSO that, where an assessee 15 availling the exemption nay,
of the Government of India, Ministry of Finance (Department o Rcwe.nl
49/ 2003-Central Excise. dated the 10th June. 2003 vide number G S R 71E) Pul;:;) Nu
n the Gazette of India, Extraordinary, Part-IL section 3. sub-section 1) d.jl;ni th ““ht-ﬂ
june. 2003 or No. 30/ 2003-Central Exase. dated the 10th [une, 2003 vide Nummber :' [0y
472(F), pubhished in the Gazette of India. Extraordinany. Part-I1. section 3 ﬁl,lh-\..:-':,n
(1), dated the 10th Tune, 2003, he shall hle a gquarterly return with the Iunsdn*hn“m
Commissioner of Central Exase, m the form specified by notihcation by the Bn,"dn‘”
production and removal of goods and other relevant particualrs, within twenty da:“
after the close of the quarter fo which the returmn relates and 1n case of ponds Prow .‘]un-;
and remaved during the quarter ending on the 31st dav of Decemnber, 2007 510k rﬁu;
shall be submatted by the 20th February 2008 |

PROVIDED ALSO that, where an assessee 1s availhing the exemphon, —

(1) under the Notificaton No 12011 -Central Evase. dated the 15t March, i

‘wa”ablf to

t'(ah(m

ar
(i) 1n respect of goods falling under S Nos 67 12K 1% and 20001, of
Nobficapbon No 12 2012-Central Excse, dated the 17th March, 2m2,

*land does not manufacture ans other exasable goods ather than those speafied in the
said notificabions, he shall hile o quarterly returm n the turm specified by notithcation by
the Board, of production and removal of goods and ather relevant parncufars, within
ten davs atter the close of the quarter to w huch the retum relate-

Expianation In the case of the assessev availing exemption under 5L No 1891 and
199(11) of Notitication No. 12/ 2012-Central Exase. dated the [7th March, 20112, the date
of submission of quarterly metum tor quarter ending on 31st March, 2016, and quarter
ending on Y0th June. 2016, shall be the 10th August, 2016 |

Prowisn amutted vade Sott o 71 2W001-CE (NT dt 18520011, w e i 3-10-2011

Irsortead by Nt Seo 3 ANSALTE (MNT Qi TR -XVR

Substiruted viee Nt % 27 20100 NTa @t [R4-2012 w e ! 18420112 Prot o substitutmn

prroren read g under
PROVIDED ALS Y thal, where an sssesace 1= a ailing the eempeion aotihcation of the Can ey

Incia Minstn f Fthamee (Department of Fevenue: " 1 31114 entral Fvose datm) Jot March 2

pubizmhed 1 the Larette o Indsa Batraondman Part-il swection 3 sub-section {0 vde iemibes £,k 1 i

dated the Le March, 2011 and diws et mamlacture any ciber FaCisable poods othey than thss ¥ "”"ir

o the st Awttf s e whal] Ble s guarterty meturn m e Jorm spetatied by notflcostein by e Bt

produrctee amd remov ) of grosds and cther rebey ang partu uiars withun en dave afbet the ¢l <7 ™

semartey 5 whsb The Tetietm Arlites,

¢ mbwatyidesd odo Moot Son 35 AN eCF ONT dt 2 T-20in

Al Pl e
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Notwithstanding anything containing in sub-rule (1), every assessee shall
submit to the Superintendent of Central Excise, an [ Annual Return] for the

receding financial year to which the *[return relates) in the form specified
by Notification by the Board by 30th day of November of the succeeding
year:

4[xxx]

(p) The Central Government may, by notification, and subject to such
conditions or limitations as may be specified in such notification, specify
assessee or class of assessees who may not require to submit such an
5| Annual Return]]

5[(c) The provision of this sub-rule and clause (b) of sub-rule (8) shall mutatis
mutandis apply to a hundred per cent. Export-Oriented Unit.]

7[(2AJ(H) Every assessee shall submit to the Superintendent of Central Excise, an Annual
Installed Capacity Statement declaring the annual production capacity of the
factory for the financial year to which the statement relates in the form specified by
notification by the Board by 30th day of April of the succeeding financial year :

PROVIDED that for the year 2007-08, the said statement shall be furnished by
31st day of October, 2008.

(b) The Central Government may, by notification, and subject to such conditions or
limitations as may be specified in such notification, specify assessee or class of
assessees who may not require to submit such an Annual Installed Capacity
Statement.]

%(3) The proper officer may on the basis of information contained in the return
filed by the assessee under sub-rule (1), and after such further enquiry as he may
consider necessary, scrutinize the correctness of the duty assessed by the assessee on
the goods removed, in the manner to be prescribed by the Board.

(4) Every assessee shall make available to the proper officer all the documents and
records for verification as and when required by such officer.]

°[(5) Every assessee other than assessees availing the exemption under Notification
No. 49/2003-Central Excise, dated the 10th June, 2003 or Notification No.
50/2003-Central Excise, dated the 10th June, 2010, shall fil electronically the return or
the statement, as the case may be, specified in this rule.]

10{(6) Where any return U xxx] referred to in this rule is submitted by the assessee
after due date as specified for every return or statements, the assessee shall pay to the

___THE CENTRAL EXCISE RULES, 2002 121

1[(2)(3)

—

Inserted vide Noti. No. 34 /2004-CE (NT), dt. 1-11-2004.
2 Substituted for “Annual Financial Information Statement” vide Noti. No. 8/2016-CE (NT), dt. 1-3-2016,
w.e.f. 1-9-2016.
3 Substituted for “statement relates”, ibid
Proviso omitted vide Noti. No. 21/2011-CE (NT), dt. 14-9-2011, w.e.f. 1-10-2011.
Substituted for “Annual Financial Information Statement” vide Noti. No. 8/2016-CE (NT), dt. 1-3-2016,
wef 1-4-2016.
Inserted vide Noti. No. 8/2016-CE(NT), dt. 1-3-2016, w.e.f. 1-4-2016.
Omitted, ibid.
Inserted vide Noti. No. 17/2005-CE (NT), dt. 31-3-2005, w.e.f. 1-4-2005.
? Inserted vide Noti. No. 21 /2011-CE (NT), dt. 14-9-2011, w.e.f. 1-10-2011.
;U Inserted vide Noti. No. 8/2015-CE (NT), dt. 1-3-2015, w.e.f. 1-3-2015.
1 'f‘f’nrds “or Annual Financial Information Statement or Annual Installed Capacity Statement” omitted vide
Not. No. 8/2016-CE (NT), dt. 1-3-2016, w.e.f. 1-4-2016.
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4

credit of the Central Government, an amount calculated at the rate
rupees per dav subject toama ximuim of twenty thousand ru pees for th

in submission of each such return o statement.]

1[(7) The Central Board of Excise and Customs may, by an order exte

specified in this rule by such pcriqd as deemed necessary under the
special nature to be specified therein.|

’[(8) (a) An assessee, who has filed a return in the form referre "

(1) withi

thereto, may submit

in which the origina

Explanation . Where an

‘\""l
of one |, n

€ Periog of dﬁnd
I]T

¥

nd il
; the Peri; i

cir
Cumsty Nigeg
()f

n the date specified under that sub-rule or the Sec(}:?dmb'r“l“
Provig,

arevised return by the end of the

| return is filed. ! - Cal(‘ndar m()ﬂlh

assessee submits a revised return ypq
(a), the "relevant date" for the purpose of recovery of CCntr;T c__lm‘f;(.
duty, if any, under section 11A of the Act shall be the date of . Excig
sion of such revised return.] Submje.

(b) An assessee who has filed Annual Return referred to in clayse

sub-rule (2) by the due date mentioned in clause (a) of that suB_(a)Df
may submit a revised return within a period of one month frq rule
date of submission of the said Annual Return.] m

12A. Filing of return in respect of specified goods on which excise duty has beg,

imposed on and from the 1st March, 2002

Notwithstanding anything contained in rule 12, every assessee shall submit, i,
respect of goods specified in the Annexure to rule 8A, to the Superintendent of Cen‘;ral
Excise a return for the months of March, April and May, 2002, in the form specified by
notification by the Board, of productionand removal of the said goods and other relevant
particulars, by the 10th day of June, 2002.
3[12AA. Job work in article of jewellery or other articles of precious metals

(1) Notwithstanding any thing contained in these rules, every person (not being
an export-oriented unit or a unit located in special economic zone) who gets article of
4[‘je\ave]lery or other articles of precious metals falling under heading 7113 or 7114, as the
case may be] of the First Schedule to the Central Excise Tariff Act, 1985 (5 of 1986)
(hereinafter referred to as the Tariff Act), produced or manufactured on his behalf, on
job work basis, (hereinafter referred to as "the said person”) shall obtain registration,
maintain accounts, pay duty leviable on such goods and comply with all the relevant

provisions of these rules, as if he is an assessee:

*[PROVIDED that the job worker may, at his option, agree to obtain registration, maintain
accounts, pay the duty leviable on such goods, prepare the invoice and comply with the other
provisions of these rules and in such a case the provisions of these rules shall not apply to the

said person.]

(2) If the said person desires clearance of excisable g _
or for exports from the premises of the job worker, he shall pay duty on such excisable

goods and prepare an invoice, in the manner referred to in rules 8 and 11 respectively
except for mentioning the date and time of removal of goods on such invoice.

the

oods for home consumption

Inserted vide Noti. No. 25/2015-CE (NT), dt. 9-12-2015.
Inserted vide Noti. No. 8/2016-CE (NT), dt. 1-3-2016.
Inserted by Notification No. 12/2005-CE (NT), dt. 1-3-2005,
' No. 8/2011-CE (NT), dt. 24-3-2011

Substituted for “jewellery falling under heading 7113 vide Noti
Ttalicised proviso omitted vide Noti. No. 8/2012-CE (NT), dt. 17-3-2012, w.e.f. 17-3-2012.
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he ariginal and the duplicate copy of the invoice so prepared shall be sent by
orker from whose premises the excisable goods after completion of job
d to be cleared, before the goods are cleared from the premises of the

work worker shall fill up the particulars of date and time of removal of goods
he clearance of goods an.cl ‘after‘ such clearance the job worker shall intimate to
b'-’"‘"‘e-d orson, the date and time of the clearance of goods for completion of the
" ?mlar‘i by the said person in the triplicate copy of the invoice.
part 5 The said person may supply or cause to supply to a job worker, the following
1o namely— . -
00 inputs in respect of which he may or may not have availed CENVAT credit
in terms of the CENVAT Credit Rules, 2004, without reversal of the credit
thereon; or
(b) goods manufactured in the factory of the said person without payment of
duty;
der @ challan, consignment note or any other document (herein referred to as
":K“_i ment’) with such information as specified in sub-rule (2) of rule 11 of the Central
pxcise Rules, 2002, duly signed by him or his authorised agent.

6) The responsibility in respect of accountability of the goods, referred to n
ub-rule (3) shall lie on the said person.
 (7) Notwithstanding any thing contained in these rules, the job worker shall not
be required to get himself registered or shall not be required to maintain any record
evidencing the processes undertaken for the sole purposes of undertaking job work
under these rules unless he has exercised his option in terms of the proviso to sub-rule (1).

(8) The job worker, with or without completing the job work may,—

(i) return the goods without payment of duty to the said person; or
(i) clear the goods for home consumption or for exports;
subject to receipt of an invoice from the said person, as mentioned in sub-rule (4).

(9) The job worker shall clear the goods after filling in invoice the time and date of
removal and authentication of such details. The rate of duty on such goods shall be the
rate in force on date of removal of such goods from the premises of the job worker and
no excisable goods shall be removed except under the invoice.

Explanation 1 : For the purpose of this rule, "job worker"” means a person engaged
in manufacture or processing on behalf and under the instructions of the said person,
from any inputs or goods supplied by the said person or by any other person authorised
by the said person, so as to complete a part or whole of the process resulting ultimately
in manufacture of ![articles of precious metals falling under heading 7114 of the First
Schedule to the Tariff Act], and the term "job work" shall be construed accordingly.

| Explanation 2 : For the purposes of this rule, article of jewellery shall mean articles of
lewellery on which brand name or trade name is indelibly affixed or embossed on itself.

Explanation 3 : For the purposes of this notification, ‘brand name or trade name’
means a brand name or trade name, whether registered or not, that is to say, a name or

(a)

Subf-rlfltu!ed for “articles of jewellery falling under heading 7113 of the First Schedule to the Central Excise
. Tariff Act, 1985” vide Noti. No. 35/2016-CE (NT), dt. 26-7-2016.
*  TMalicised Explanation 2 omitted vide Noti. No. 8/2012-CE (NT), dt. 17-3-2012, w.e.f. 17-3-2012,
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a mark, such as a symbol, monogram, label, signature or invented waord.
: . . ~ 1 ) TN » " . . >y <

product, for the purpose of indicating, o ,, a': d[h‘v W

G

which is used in relation lo 2
i trade between the product and some .
‘a0

a connection in the course © : : _ ; N .
hame or mark with or without any indication of the identity of that . Usin,, ; t}
On TR

Explantation 4« For the removal of doubts, itis hereby clarified thay
art thereof is lost, destroved, found short at any time before the clearanr{,a:‘y RO,
jewellery falling under heading 7113 of the First Schedule to the Tarifs Act itles,
by-products or like goods arising during the course of manufacture of \U‘(].: O Wty
said person shall be liable to pay duty therean as if such goods were cleared ;-nds, the

consumption. | or by,
"[x x x]
’[12BB. Procedure and facilities for large tax payer

Notwithstanding anything contained in these rules, the fol lowing Procedy,
e "»h.,“

apply to a large tax payer—
(1) A large taxpayer may remove excisable goods, except mgt,
commonly known as petrol, high speed diesel and ligh, d'r Py
(hereinafter referred to as the intermediate goods), without pav'c‘sr-l al

duties of excise, under the cover of a transfer challan or invoice }.r‘:t'nt of

of his registered premises, (hereinafter referred to as the sendc-rlpr@m'ang

where such goods are produced, manufactured or warehoused tq hiTTTB‘J

registered premises, other than a premises of a first or secaond 5.ta-g(_;dutrr

hereinafter referred to as the recipient premises), for further use i:a uir

"

(
manufacture or production of such other excisable goods (hereinafe
er

referred to as the subject goods) in recipient premises subject to conditig
that—

(a) the subject goods are manufactured or produced using the saig
intermediate goods and cleared on payment of appropriate duties of excise
Jeviable thereon within a period of six months, from the date of receipt of
the intermediate goods in the recipient premises; or

(b) the subject goods are manufactured or produced using the said
intermediate goods and exported out of India, under bond or letter of
undertaking within a period of six months, from the date of receipt of the
intermediate goods in the recipient premises,

and that any other conditions prescribed by the 3[Principal Commissioner
of Central Excise or Commissioner of Central Excise, as the case may be],
large tax payer unit in this regard are satisfied.

Explanation 1 : The transfer challan or invoice shall be serially numbered
and shall contain the registration number, name, address of the large tax
payer, description, classification, time and date of removal, mode of
transport and vehicle registration number, quantity of the goods and
registration number and name of the consignee:

PROVIDED that if the subject goods manufactured or produ
said intermediate goods are not cleared on payment of appro

ced using the
priate duties

1 Rule 12B omitted vide Noti. No. 11/2004-CE (NT), dt. 9-7-2004.

2 Inserted vide Noti. No. 18/2006-CE (NT), dt. 30-9-2006.
% Substituted for “Commissioner of Central Excise” vide Noti: No. 23/2014-CE (NT), dt. 6-8-2014.
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of excise lerviable thereon or are not exported out of India within the said
eriod of six months, duties of excise payable on such intermediate goods

shall be paid by Ehe recipient premises with interest in the manner and rate
specified under "[section T1AA] of the Act.

[llustration : Excise duty if payable on intermediate goods, namely,
electronic goods, manufactured by factory A which are removed without
payment of duties of excise for use in the manufacture of goods, namely,
machines, in factory B of the large tax payer, In case such machines are not
exported or are removed without payment of duties excise, then factory B
shall pay duties of excise payable on the electronic goods so cleared along
with interest:

PROVIDED FURTHER that if any duty of excise is payable on such
intermediate goods and if the said duty is not payable on such subject goods,
the said duty of excise as equivalent to the total amount payab]e on such
intermediate goods along with interest under 'Isection 11AA] of the Act
shall be paid by the recipient premises,

[llustration : National Calamity Contingent duty is payable on intermediate
goods namely, polyester yarn manufactured by factory A. Such yarn is
removed without payment of duty of excise for use in the manufacture of
subject goods, namely, grey fabrics in factory B of a large tax payer, (on
which such National Calamity Contingent duty is not payable), then factory
B shall pay an amount equivalent to the National Calamity Contingent duty
that would have been payable on the polyester yarn along with interest
under '[section 11AA] of the Act.

Explanation 2 : The duty payable under the first and second provisos shall
be the duty payable on the date and time of removal of the intermediate
goods from the sender’s premises:

PROVIDED ALSO that nothing contained in this sub-rule shall be
applicable if the recipient premises is availing following notifications of
Government of India in the Ministry of Finance (Department of Revenue),—
(i) No.32/99-Central Excise, dt. 8-7-1999 [G.5.R. 508(E), dt. 8-7-1999];
(ii) No.32/99-Central Excise, dt. 8-7-1999 [G.S.R. 509(E), dt. 8-7-1999];
(iii) No.39/2001-Central Excise, dt.31-7-2001 [G.S.R. 565(E), dt. 31-7-2001];
(iv) No. 56/2002-Central Excise, dt. 14-11-2002 [G.S.R. 764(E), dt. 14-11-
2002);
(v) No. 57/2002-Central Excise, dt. 14-11-2002 [G.S.R. 765(E), dt. 14-11-
2002];
(viy No.56/2003-Central Excise, dt. 25-6-2003 [G.S5.R. 513(E), dt. 25-6-2003];
and
(vii) No. 71/2003-Central Excise, dt. 9-9-2003 [G.S.R. 717(E), dt. 9-9-2003]:
PROVIDED also that nothing contained in this sub-rule shall be applicable

to a export-oriented unit or a unit located in an Electronic Hardware
Technology Park or Software Technology Park.

“ubsttuted for “section 1TABR” vide Noti. No. 8/2012-CE (NT), dt. 17-3-2012, w.e.f. 17-3-2012.
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Ry
Explanation 3 : 1f a large tax payer fails to pay any amount g LEy,,
the first and second provisos, it shall be recovered along w; ht_w I tey
same manner as provided under section 11A and sectiop 1 ]1; iNterg,, ir:sf‘f
of the Act. A rec’pf‘(‘li\,}h“
(2) Where a registered premises of a large tax payer many, facty: ey
goods has paid to the credit of Central Government B Fing
excess of duty of excise payable on account of arithmeﬁcallty Of exgy
large tax payer may adjust the excess duty so paid by him €rror, the, t‘d:r;
liability for the subsequent period subject to the limita;tifal‘mt hig g,
under clause (b) of sub-rule (7) of rule 3 of the CENVAT Cred?:R reSCriby,
PROVIDED that such adjustment shall be admissibje ol l_l}rrs, 2ty
registered premises has not passed on the incidence of sych eici he g, q
28

paid to any other person, and the consignee does not ayaj] credit duty
1 Qf

*Tsapy,

duty under the said CENVAT Credit Rules, 2004. Such
(3) Any notice issued but not adjudged by any of the Centra] fy;
administering the Act or rules made thereunder immediate] ,q b Office,
date of grant of acceptance by the l[ Principal Chief CommiSSion)el. El‘cfore tl
Excise or Chief Commissioner of Central Excise, as the case m '1 Centry)
tax payer unit, shall be deemed to have beenissued by Central Ex?;,' €], la{;‘(,
of the said Unit. ’ e Office,

4) A large tax paver shall submit the monthly returns, as :
Y thesegrules, fF;rB:-:‘ach of the registered premizes. Prescribed unge,
(5) A large tax payer, or demand, may be required to make avail
financial, production, stores and CENVAT credit records in e
media, such as, compact disc or tape for the purposes of carryin
scrutiny and verification as may be necessary.
(6) A large tax payer may, with intimation of at least thirty days in advance, opt
out to be a large tax payer from the first day of the following finandal year
(7) Provisions of these rules, insofar as they are not inconsistent with the
provisions of this rule shall mutatis mutandis apply in case of a large tax
payer.]
2[12C. Maintenance of records and payment of duty by the independent weaver of
unprocessed fabrics

An independent weaver of unprocessed fabrics falling under Chapter 50, 51, 52,
53, 54, 55, 58 or 60 of the First Schedule to the Tariff Act, may, at his option, authorize
another person, on his behalf, to maintain accounts, pay duty, prepare invoice and
comply with any of the provisions of these rules except that of rule 9:

PROVIDED that primary responsibility to comply with the provisions of these
rules shall lie with the said independent weaver and in case of short payment or
non-payment of duty on such unprocessed fabrics, consequences and penalties shall
apply bot to the said independent weaver and his authorized agent. ‘

Explanation : Independent weaver means a weaver who works or his own,
purchases the yarn himself and sells the grey fabrics manufactured by him.]

able the
lectronic
g out any

1 Substituted vide Noti. No. 23/2014-CE (NT), dt. 6-8-2014.
2 Inserted vide Noti. No. 33/2003-CE (NT), dt. 10-4-2003.
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RLl

cC. Power to impose restrictions in certain types of cases
2 ,t.withstanding anything contained in these rules, where the Central

N(ment, having regard to the extent of evasion of duty, nature and type of offences
("C'Ve_rlnot}-.er factors as may be relevant, is of the opinion that in order to prevent evasion
of SuL;efault in payment of duty of excise, it is necessary in the gublic interest to provide
a; G.r,rtain measures including restrictions on a manufacturer 7, a registered importer, |
for :';tage and second stage dealer or an exporter may, by notification in the Official
b Ze'ﬁe_,' specify the nature of restrictions including suspension of registration in case of
e withdrawn and procedure for issue

i n importer or,] a dealser, types of facilities to be
i such order by the “[Principal Chief Commissioner of Central Excise or Chief
C’Cnmmissioner of Central Excise, as the case may be].

Explanation : For the purposes of this rule, it is hereby clarified that every proposal
initiated in terms of the proce

dure specified under Notification No. 5/2012-CE (NT), dt.
the 12th March, 2012 published in the Gazette of India, Part 11, Section 3, sub-section (1)

. dated the 12th March, 2012, which is pending, shall be treated

a5 initiated in terms of the procedure specified under this rule and shall be decided
accordingly. |

‘112D. Application of the rules

The provisions of these rules shall apply to a person who is liable to pay the duty
or duties of excise leviable on goods falling under Chapter 61 or 62 or 63 of the First
Schedule to the Tariff Act under sub-rule (1A) of rule 4 as if such goods have been
manufactured by him.]

xxx]
15. Special procedure for payment of duty

(1) The Central Government may, by notification, specify the goods in respect of
which an assessee shall have the option to pay the duty of excise on the basis of such

. including
- as may be specified in such notification,

(2) The Central Government may also specify by notification the manner of makin
anapplication for availing of the special procedure for payment of duty, the abatement,
if any, that may be allowed on account of closure of a factory during any period, and
any other matter incidental thereto.

16. Credit of duty on goods bought to the factory

(1) Where any goods on which duty had been paid at the time of removal thereof
are brought to any factory for being re-made, refined, re-cond itioned or for any other
reason, the assessee shall state the particulars of such receipt in his records and shal] be
entitled to take CENVAT credit of the duty paid as if such goods are received as inputs
under the CENVAT Credit Rules, 2002 and utilise this credit according to the said rules,

(2) If the process to which the goods are subjected before being removed does not
amount to manufacture, the manufacturer shall pay an amount equal to the CENVAT

Substituted for existing rule 12CC vide Noti. No. 14/2014-CE (NT), di. 21-3-2014.

Inserted vide Noti. No. 8 / 2015-CE (NT), dt. 1-3-2015, w.e.f. 1-3-2015.

Substituted for “Chief Commissioner of Central Excise” vide Noti. No. 23 /2014-CE (NT), dt. 6-8-2014.
Nserted vide Noti. No. 4/2011-CE (NT), dt. 1-3-2011.

Rules 13,134 and 14 omitted vide Notification No. 12/2003, w.e.f. 1-4-2003.
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credit taken under sub-rule (1) and
on goods received under sub-rule
on the value determined under sub

the Act, as the casem

in any other case th T
1) at the rate applicable on the date OSf all p,
remov. by

_section (2) of section 3 or section 4 )
A

ay be.
![Explanation : The amount paid under this sub-rule shall be alloweq . - b
Credit as if it was a duty paid by the manufacturer who removes the g@dsgl CH »

(3) If there is any difficulty in following .the provisions of sub-rule (1) o4
(2), the assessee may receive the goods for being re-made, refined, re-con ditio Sub.,
any other reason and may remove the goods_> sqbsequentiy subject to such COn‘;?d or
may be specified by the 2[Principal Commuissioner of Commissioner, as the c:;:m -
mau',

be].
[16A. Removal of goods for job work, etc.

Any inputs received in a factory may b? removgd as such or after being par
processed to a job worker for further processing, _te;tmg, repair, re-condi tiOm.nParhal]g
other purpose subject to the fulfilment of conditions specified in this beh a]fggran?
?[Principal Commissioner of Central Excise or Commissioner of Central Excise ;’S :ﬁa
1% the

case may be], having jurisdicﬁ‘on.]

3[16B. Special procedure for removal of semi-finished goods for certain purpog,,
The *[Principal Commissioner of Central Excise or Commissioner of Centra] Ey

35 the case may be] may by special order and subject to conditions as may be sp eﬂiﬁe

by the 2[Principal Commissioner of Central Excise or Commissioner of Central EXG-:S

a5 the case may be], permit a manufacturer to remove excisable goods which are in the
or carrying out certain manufacturing processes, tosome

hature of semi-finished goods, f
other premises and to bring back such goods to his factory, without payment of duty
or to some other registered premises and allow these goods to be removed on payment
of duty or without payment of duty for export from such other registered premises |
i[16C. Special procedure for removal of excisable goods for carrying out certain

processes

The ?[Principal Commission
as the case may be], may, by spe

er of Central Excise or Commissioner of Central Excise,
cial order and subject to such conditions as may be

specified by him, permit a manu facturer to remove excisable goods manufacturedin his
factory, without payment of duty, for carrying out tests or any other process not
amounting to manufacture, to any other premises, whether or not registered, and after
carrying out such tests or any such other process may allow,—

(a) bringing back such goods to the said factory without pay
subsequent clearance for home consumption or export, as
or

(b) removal of such goods from the said other premises,
on payment of duty leviable thereon or without paymen
as the case may be:

PROVIDED that this rule shall not apply to the goo
are sent out for trial or development test.]

ment of duty, for
the case may be

for home consumption
t of duty forexport

ds known as "prototy pes” which

Insert‘_ed Vi.d‘? Noti. No. 17/2003-CE (NT), dt. 13-3-2003.
Subsmute;i for "Commissioner of Central Excise” vide Noti. No. 23/2014-CE (NT), dt. 6-8-2014
Inserted vide Noti, No. 1/2004-CE (NT), dt. 8-1-2004, w.e.f. 9-1-2004.

Substituted vide Noti. No. 26/2006-CE (NT), dt. 28-12-2006.
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irremoval of goods by a Hundred per cent. Export-Oriented undertaking for
7. Il: meS“C Tariff Area]

M Where any gf)Ods_are removed from a hundred per cent. export-oriented

aking, to domestic tariff area, such removal shall be made under an invoice by
unﬂ:win the procedure specified in rule 11, Yland the duty leviable on such goods shall
fo

aid by utilising the Cen.vat Credit or by crediting the duty payable to the account
be P o Central Government in the manner specified in rule 8.]

i th : e
(2) The unit shall maintain in proper form specified by notification by the Board
aPPTOPriatg gccount relating to prod uction, description of goods, quantity removed and
duf)r PBI .
the ; - :

4(3) The unit shall ® lelectrically] submit a monthl
ification, by the Board, to the Superintendent of Ce
e close of the month to which the return relate
o nufactured in, and receipt of inputs and ca

S(PROVIDED that the Central Boa
oxtend the period by such period as d
special nature to be specified therein, ]

Q

y return in the form specified by
ntral Excise, within ten days from
s, in respect of excisable goods
pital goods in, the unit:]

rd of Excise and Customs may, by an order
eemed necessary under the circumstances of

(5) Every assessee shall make available to the proper officer all the documents and

records for verification as and when required by such officer.]

B1(6) %ere thg return is submitted under sub-rule (3) by the assessee after the due
date as mentioned in that sub-rule, the assessee shall pay to the credit of the Central
Government, an amount calculated at the rate of one hundred rupees per day subject to

a maximum of twenty thousand rupees for the period of delay in submission of each
return.]

*1(7) An assessee, who has filed a return in the form referred to in sub-rule (3) within

the date specified under that sub-rule, may submit a revised return by the end of the
calendar month in which the original return is filed.

Explanation : Where an assessee submits a revised return under this sub-rule, the
"relevant date” for the purpose of recovery of Central Excise du ty, if any, under section
11A of the Act shall be the date of submission of such revised return.]

1 Substituted for marginal heading “Removal of goods by a unit in the Free Trade Zone or by a Hundred
percent Export-Oriented undertaking or by a unit in the Special Economic Zone for Domestic Tariff Areg"
vide Noti. No. 18/2004-CE (NT), dt. 6-9-2004.

2 Substituted vide Noti. No. 18/ 2004-CE (NT), dt. 6-9-2004.

Substituted for “and on payment of appropriate duty before removal of goods by debiting the account

current required to be maintained for this purpose or by utilizing the Cenvat Credit” vide Noti. No.

23/ 2008-CE (NT), dt. 23-5-2008, w e.f 1-6-2008

Substituted vide Noti. Na. 69/2003-CE (NT), dt. 15-9-2003, w.e.f, 1-10-2003.

Inserted vide Noti. No. 21/2011-CE (NT), dt. 14-9-2011, w.e.. 1-10-2011.

Inserted vide Noti. No. 25/2015-CE (NT), dt. 9-12-2015.

Inserted vide Noti. No. 23/2008-CE (NT); dt. 2;-;6%203, w.[e.ll. ;250?205

In ide Noti. No. 15-CE (NT}, dt. 1- , w.e . 1-3-2015. ' |

Ini,z::zg Tldd;e';]\lﬁzlr\g3 2%&2-0(35 (N’l€ ) dt. 1-3-2016, w.e.f. 17-8-2016 vide Noti. No. 42/2016-CE (NT), dt.

11-8-2014.

)
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18. Rebate of duty

Where any goods are exported, the Central Government may, by notific..
rebate of duh,- paid on such excisable goods or duty paid on mateﬁalgmhf,
manufacture or processing of such goods and the rebate shall pe Sub Used jp i
conditions or limitations, it any, and fulfilment of such procedure, ¢ mav]t::.t - ‘ur?.
in the notification. Ybesg |
. For the purposes of this rule, “export”, with its

Explanaton .
1 i . < i
variations and cognate expressions, means taking goods out of India to 4 plac:;\n: el

India and includes shipment of goods as provision or stores for use on | Utsig,
proceeding to a foreign port or supplied to a foreign going aircraft.| A ship
19. Export without payment of duty
(1) Any excisable goods may be exported without payment of duty from .
y [ ac[ﬂh"

of the producer or the manutacturer or the warehouse or any other premises aspo
2 . . v . . h , as )
approved by the ‘|Principal Commussioner or Commissioner, as the case m oy ]la_\ be

(2) Any material may be removed without payment of duty from a f cory of
producer or the manufacturer ot the warehouse or any other premises, for s i() the
manufacture or processing of goods which are exported, as may be approveq b"r th

’[Principal Commissioner or Commissioner, as the case may be]. Y the

(3) The export under sub-rule (1) or sub-rule (2) shall be subject to such conditig
safeguards and procedure as may be specified by notification by the Board, s,

20. Warehousing provisions

(1) The Central Government may by notification, extend the facility of remova] of
any excisable goods from the factory of production to a warehouse, or from gp,
warehouse to another warehouse without payment of duty.

(2) The facility under sub-rule (1) shall be available subject to such conditigns
(including penalty and interest), limitations (including limitation with respect to the
period for which the goods may remain in the warehouse), and safeguards and
procedure (including in the matters relating to dispatch, movement, receipt, accountal
and disposal of such goods), as may be specified by the Board.

(3) The responsibility for payment of duty on the goods that are removed from the
factory of production to a warehouse or from one warehouse to another warehouse shall

be upon the consignee.
(4) If the goods dispatched for warehousing or re-warehousing are not received in
the warehouse, the responsibility for payment of duty shall be upon the consignor.

21. Remission of duty

3((1)] Where it is shown to the satisfaction of the *[Principal Commissioner or
Commissioner, as the case may be], that goods have been lost or destroyed by natural
causes or by unavoidable accident or are claimed by the manufacturer as unfit for
consumption or for marketing, at any time before removal, he may remit the duty

1 Substituted vide Noti. No. 8/2015-CE (NT), dt. 1-3-2015, w.e.f. 1-3-2015. Prior to substitution, Explanation
read as under: '

“Explanation : “Export” includes goods shipped as provision or stores for use on board a ship proceeding
to a toreign port or supplied to a foreign going aircraft.

Substituted for “Commissioner of Central Excise” vide Noti. No. 23/2014-CE (NT), dt. 6-8-2014.

Rule 21 re-numbered as sub-rule (1) thereof vide Noti. No. 5/2017-CE (NT), dt. 2-2-2017

w b



THE CENTRAL EXCISE RULES, 2002 131

)
’It

t?

yabe s

|“1-\{riti'1g' h h l

in" RoVIDED that where suc duty does not exceed [ten thousand rupees], the
,P‘ons of this rule shall have effect as if for the expression 2[Principz«al Commissioner

prd = missioner, as the case may be|, the expression “Superintendent of Central Excise”

of Coeen Su-bstitutedi

B prROVIDED FURTHER that where such duty exceeds '[ten thousand rupees] but
ot exceed2 [one ]-akh rupees), the provisions of this rule shall have effect as if for
;xpression [Principal Commissioner or Commissioner, as the case may be,] the

cession “Assistant Commissioner of Central Excise or the Deputy Commissioner of
‘é‘entral Excise, as the case may be”, has been substituted:

pROVIDED ALSO that where such duty exceeds *[one lakh rupees| but does not
oxceed 4[ﬁV§ lal_\'h _"“PE“-’SL ﬂ’lt’. p.rovisions of this rule shall have effect as if for the
.g;pl'ef’s"o“ “[Principal Commissioner or Commissioner, as the case may be], the
expression “Joint Commissioner of Central Excise or Additional Commissioner of
Central Excise, as the case may be,” has been substituted.

’[(2) The authority referred to in sub-rule (1) shall, within a period of three months
(rom the date of receipt of an application, decide the remission of duty:

PROVIDED that the period specified in this sub-rule may, on sufficient cause being
shown and reasons to be recorded in writing, be extended by an authority next higher
than the authority before whom the application for remission of duty is pending, for a
further period not exceeding six months ]

72. Access to a registered premises

(1) An officer empowered by the Z[Principal Commissioner or Commissioner, as
the case may be], in this behalf shall have access to any premises registered under these

rules for the purpose of carrying out any scrutiny, verification and checks as may be
necessary to safeguard the interest of revenue.

®l{2) Every assessee, [an importer who issues an invoice on which CENVAT credit
can be taken,] and first stage and second stage dealer shall furnish to the officer
empowered under sub-rule (1), a list in duplicate, of—

. such goods, subject to such conditions as may be imposed by him by order
el

(i) all the records prepared and maintained for accounting of transaction in
regard to receipt, purchase, manufacture, storage, sales or delivery of the
goods including inputs and capital goods, as the case may be;

(i1) all the records prepared and maintained for accounting of transaction in
regard to payment for input services and their receipt or procurement: and

(iii) all the financial records and statements including trial balance or its
equivalent).]

Substituted for "one thousand rupees” vide Noti. No. 8/2007-CE (NT), dt. 1-3-2007, w.e.f. 1-4-2007.
Substituted for “Commissioner of Central Excise” vide Noti. No. 23/2014-CE (NT), dt. 5-8-2014.
Substituted for "two thousand five hundred rupees’ vide Noti. No. 8/2007-CE (NT). dt. 1-3-2007, w.e.f.
1-4-2007.

Substituted for "five thousand rupees” ibid.

Inserted vide Noti. No. 5/2017-CE (NT), dt. 2-2-2017.

Substituted vide Noti. No. 17 /2005-CE (NT), dt. 31-3-2005, w e.f. 1-4-2005.

Inserted vide Noti. No. 8/2015-CE {NT), dt. 1-3-2015, w e.f. 1-3-2015.
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Ru' N

'1(3) Every assessee, ’[an importer who issues an invoice on which -y,
can be taken,] and first stage and second stage dealer shall, on dt‘mahd NV AT trp,
to the officer empowered under sub-rule (1) or the audit party deputed h\v‘n:l'akg; “I'h’l
Commissioner or Commissioner, as the case may be] or the Cu'm;ft' “;H"";‘:
ro I‘Cr i

Auditor-General of India, ora costaccuuntantnrc'harlercd accountant : an
: i ‘ : NOMinate dThf
section 14A or section 14AA of the Act,— edy
(i) the records maintained or prepared by him in terms of sub-rule (>
) . L 2);
audit reports, if any, under section 233B of the Comp

ndpr

(ii) the cost B
aNtee
(1 0f 1956)"; and €S Act 15z,
(iti) the income-tax audit report, if any, under section 44AB of th,.
Act, 1961 (43 of 1961),

for the scrutiny of the officer or the audit party or the cost accountant of "
accountant, within the time limit specified by the said officer or the audit o arterey
accountant, as the case may be]. VY Or the

Il"lCﬁm(‘_t .
¢

cost accountant or chartered
3| Explanation : For the purposes of this rule, “first stage dealer” and “se
cond s, -

dealer” shall have the meaning assigned to them in CENVAT Credit Rules, 2004 ]

23. Power to stop and search

Any Central Excise Officer, may search any conveyance carrying excisable g,
in respect of which he has reason to believe that the goods are being carried wift;h r;;]is
intention of evading duty. €
24. Power to detain or seize goods

If 2 Central Excise Officer, has reason to believe that any goods, which are liable 1
excise duty but no duty has been paid thereon or the said goods were removed with the
intention of evading the duty payable thereon, the Central Excise Officer may detain or

seize such goods.

[24A. Return of records
The books of accounts or other documents, seized by the Central Excise Officer or

produced by an assessee or any other person, which have not been relied on for the issue
of notice under the Act or the rules made thereunder, shall be returned within thirty
days of the issue of said notice or within thirty days from the date of expiry of the period
for issue of said notice:

PROVIDED that the ’[Principal Commissioner of Central Excise or Commissioner
of Central Excise, as the case may be] may order for the retention of such books of
accounts or documents, for reasons to be recorded in writing and the Central Excise
Officer shall intimate to the assessee or such person about such retention. ]

25. Confiscation and penalty

(1) Subject to the provisions
manufacturer, registered person of a warehouse loran imp
on which CENVAT credit can be taken] or a registered dealer,-

of section 11AC of the Act, if any producer,
orter who issues an invoie

Substituted vide Noti. No. 22/2012-CE (NT), dt. 30-3-2012.

Inserted vide Not. No. 8/2015-CE (NT), dt. 1-3-2015, w.e.f. 1-3-2015.

Substituted for “Commissioner of Central Excise” vide Noti. No. 23/2014-CE (NT), dt. 6-8-2014-
Now Companies Act, 2013 (18 of 2013).

Inserted vide Noti. No. 17/2005-CE (NT), dt. 31-3-2005, w.e.f. 1-4-2005.

Inserted vide Noti. No. 17/2009-CE (NT), dt. 7-7-2009.
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(a) removes any excisable goods in contrave
these rules or the notifications issued und

(b) does not account for an
stored by him; or

ntion of any of the provisions of
er these rules; or

y excisable goods produced or manufactured or
(c) engages in the manufacture,

without having applie
section 6 of the Act; o

production or storage of any excisable goods
d for the registration certificate required under

(d) contrav]nines Sy f‘f t.ht" Provisions of these rules or the notifications issued
under these rules with intent to evade payment of duty,-

den, all such §°°dsf5:1}311 l'je liable to lconfiscalion and the producer or manufacturer or
ngiﬁtﬂ’red f‘e:jb.on o h € V}iﬂrehouse lor an importer who issues an invoice on which
CENVAT cre ‘lt can be taken] or a registered dealer, as the case may be, shall be liable
o a penalty not exceeding the duty on the excisable goods in respect of which any
contravention of th_’t’ n'ahlfe__‘referred to'in clause (a) or clause (b) or clause (c) or clause
J)has been committed, or “[rupees five thousand], whichever is greater.

(2) An order under sub-rule (1) shall be issued by the Central Excise Officer,
iollowing the principles of natural justice.
2. Penalty for certain offences

[(1)] Any person who acquires
fransporting, remaving, depositing, k
anv other manner deals with, any ex

possession of, or is in any way concerned in
eeping, concealing, selling or purchasing, or in
cisable goods which he knows or has reason to
believe are liable to confiscation under the Act or these rules, shall be liable to a penalty
not exceeding the duty on such goods or rupees ten thousand, whichever is greater:

‘[PROVIDED that where any proceeding for the person liable to pay duty have
been concluded under clause (a) or clause (d) of sub-section (1) of section 11AC of the
Actin respect of duty, interest and penalty, all proceedings in respect of penalty against
other persons, if any, in the said proceedings shall also be deemed to be concl leed.]

’[(2) Any person, who issues—

(1) an excise duty invoice without delivery of the goods specified therein or
abets in making such invoice; or

(i1) any other document or abets in making such document, on the basis of
which the user of said invoice or document is likely to take or has taken an
ineligible benefit under the Act or the rules made thereunder like claiming
of CENVAT credit under the CENVAT Credit Rules, 2004 or refund, shall
be liable to a penalty not exceeding the amount of such benefit or five
thousand rupees, whichever is greater.]

27. General penalty

A breach of these rules shall, where no other penalty is provided herein or in the
Act, be punishable with a penalty which may extend to five thousand rupees and with
confiscation of the goods in respect of which the offence is committed.

Inserted vide Noti. No. 8/2015-CE (NT), dt. 1-3-2015. )
1 Substituted for rupees two thousand”, ibid, w.e.f. 14-5-2015
Existing rule 26 re-numbered as sub-rule (1) thereof, ihid. ' .
Inscrted vide Noti. No. 8/2016-CE (NT), dt. 1-3-2016. w.e.f. 1-3-2016.
Inserted vide Noti. No. 8/ 2007-CE (NT), dt. 1-3-2007, w.e.f. 11-5-2007.
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[

in Central Government ) |

28. Confiscated property to vest
ted under these rules, such thing sha,
thf’rcq

{1) When any goods are confisca

vest in the C entral Government. . ‘ :
(2) The Central Excise Officer adjudging confiscation shall ’f
‘ > 4angd |

assession of the things confiscated, w# EVELy. Qfﬁcer of Police, on the e, . "l
such Central Excise Officer, shall assist him in taking and holding such Pm::mﬁ““
"qslr,n A

29. Disposal of confiscated goods
espect of which the option of paying a fine

Confiscated goods in T
sed, shall be sold, destroyed or otherwise dis

confiscation has not been exercl
«uch manner as the ![Principal Commissioner or Commissioner, as the

M lig, .
POsed (¢
” i
case May be

may direct.

30. Storage chargesin respect of goods confiscated and redeemed |

If the owner of the goods, the confiscation of which has been adjudged
his option to pay fine in lieu of confiscation, he may be required to pay sy 'd:'xtmg.,__
charges as may be determined by the adjudicating officer. I A Storgg, i
31. Power to issue supplementary instructions

(1) The Board or the Y[Principal Chief Commissioner or Chief Commiss; 1
the case mey be] or the '[Principal Commissioner or Commissioner, as the caslﬂner, as 1
may issue written instructions providing for any incidental or supplemenfal may be), |
consistent with the provisions of the Act and these rules. Matters

oex]

33. Transitional provision
Any notification, circular, instruction, standing order, trade notice or other ord
er

issued under the Central Excise (No. 2) Rules, 2001, by the Board, the 2IPrincipa[ Chi
Commissioner or Chief Commissioner, as the case may be,] or the ?[Princi lei |
Commissioner of Central Excise or Commissioner of Central Excise, as the case may g};

and in force as on the 28th day of February, 2002, shall, to the extent it is relevant and
consistent with these rules, be deemed to be valid and issued under the corresponding

provisions of these rules.

1 Substituted for “Commussi

A i : 1 issioner of Central Excise” Noti. No. ] <

3 Rl:l?: g;u;ii: :"f for "Chief Commissioner of Central Exci;:,v? :ié?g PHCENT) S
ed by Central Excise (Ist Amd_.) Rules, 2003, w.e.f. 12-2-2003



